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8hri Hari Vishnu Kamath: I seek 
clarification of your ruling. You were 
pleased to observe that the Prime 
Minister has got the right of power 
under the Constitution to appoint the 
Council of Ministers and also dismiss 
them or remove any Minister. I be-
lieve that it is the President who has 
to do that under the Constitution. It 
it, therefore, right for the Prime 
Minister to announce in public that 
he has accepted the resignation, be-
fore the President has accepted the 
resignation submitted. 

Mr. Speaker: That is a different 
thing altogether. 
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Shri Nath Pai: Sir, I am not 
pursuing it. Arising out of it, the 
daily Press is full of rumours about 
resignations. May we know if there 
is any.... (Interruptions.) 

Mr. Speaker: Order, order. 
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12.18 hI'!!. 

RE. HOISTING OF PAKISTANI 
FLAG AT LATITILLA 

Shri S. M. Bayrjee: I shall ask a 
question. 

Mr. Speaker: He may put it. 
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Shri S. M. Banerjee: It is stated 
in yesterday's statement that this par-
ticular area where the Pakistanis had 
hoisted their flag on the 14th is con-
sidered disputed area by Our Govern-
ment. On what basis is this area 
considered to be disputed area? Is 
this the reason why Pakistanis hoist 
their flag there and if so, is the Gov-
ernment likely to change their posi-
tion after these repeated intrusions? 
Knowing full well it is we who have 
declared it as a disputed area. 

Thee Prime ~ter, Minister of 
External Aftairs and Minister or 
Atomic Energy (Shri Jawabarlal 
Nehru): It is disputed area. It 
is a question of interpretation 
of the old Radicliffe's award. In 
that Award there is a discrepency 
between the written word and 
the map attached to it. .According 
to the map this village fell on 
the Pakistan side but according to 
the description attached to the map, 
the area fell on the Indian side. Now, 
the rule for interpretation of these 
things was laid down by Mr. Radcliffe 
himself: where there is a discrepancy, 
the written word should count far 
more than the line on the map. 
Anyhow, there is a line on the map 
and therefore, Pakistan has been claim-
ing this for sometime. The matter 
was being considered when the pro-
cess of demarcation came: the process 
of demarcation has not taken place in 
this area. We try to expedite its pro-
cess so that the matter might be 
settled this way or that way. But 
somehow it is being delayed. Even 
now we have asked them to expedite 
it and meanwhile as I stated yester-
day, that the existing condition shOUld 
remain, that is, the status quo ac-
cording to whiCh we are there. 

Shrl S. M. Banerjee: Have they 
agreed to maintain the status quo? 

Shrl Jawaharlal Nehru: Pakistani 
authorities someti~ ago repeatedly 
agreed to that but the local authori-
ties, inspite of that agreement, have 
infringed it: their people have inter-

fered with our people working in the 
fields etc. We have again asked 
them' to expedite this demarcation so 
that this matter mIght be settled thil~ 
way or that way. 

Shri Hart Vishnu Kamath (Hos· 
hangabad): Has the attention of the 
Prime Minister been drawn to certain 
allegations made in the Assam Legis-
lative Assembly to the effect that 
one of the persons who 'hoisted one ot 
the Pakistani flags there were fifteen 
small flags according to the Prime 
Minister's statement is a Congress. 
man who had earlier harboured Pakis. 
tani army personnel in that area and 
are there reasons to believe that the 
Government's somewhat weak-kneed 
invertebrate policy towards Pakistan 
infiltrators into Assam is inciting 
anti national miscreants to run riot 
with impunIty? 

Shri Jawaharlal Nehru: No, Sir: I 
have not seen this extra-ordinaTY 
statement to which the hon. Member 
refers. But such information as we 
have is that these small flags were 
secretly put up by the people who 
came from Pakistan that morning; 
they put them up and rather compel-
led a few other people to put them 
up. 

Shri Hari Vishnu Kamatb: That in-
formation is in papers. I will pass 
it on. 

Shri Swell (Assam-AutonomoulJ 
Districts): There -are a number of 
rather significant portions in the state_ 
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ment of the Prime Minister. For 
instance, it is stated that when theo 
Assam Police went to that territory 
they were threatened with East Pakis-
tan Rifles and they could not make 
any arrests. Then it is also stated 
that when the East Pakistan Ri11es 
fired at our personnel our personnel 
did not return the fire. It is al30 
stated that as a result of all these 
incidents the Government has ins-
tructed the Government of Assam to 
give anned protection to the people 
in the border areas there. Doe~ it 
meant that so long the entire border 
was left free without any armed pro-
tection whatsoever? 

Shri Jawaharlal Nehru: It does not 
mean what the hon. Member sug-
gests. But it is one thing to give 
general protection by giving armed 
police, etc. It is another thing to 
take steps which may leild to the sit. 
uation becoming worse. Then it 
ceases to be a question of a few armed 
policemen but taking steps on a much 
larger scale. 

Shri Da.ii (Indore): The first inci-
dent was on the 14th and the second 
on the 19th, within five days. It 
means that during the period of five 
days we could not sufficiently patrol 
the area. Is the Government in a 
position to infonn the House as to 
the steps taken? Do we expect such 
incidents in that particular area 
w:1! not be repeated? Are we ade-
quately prepared. at least as ade. 
quately as the Pakistani men? 

Shri Jawaharlal Nehru: I cannot 
giVe a precise answer to that ques-
tion. We are giving such protection 
as we can short of moving large 
armies there and we think that this 
kind Of petty incidents will· go on 
recurring till the matter, is finally 
settled. Therefore, we are concen-
trating on the dispute being settled 
by demarcation as quickly as possible. 
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12.27 hrs. 

PAPERS LAID ON THE TABLE 

RICE MILLING INDUSTRY (REGULATION 
AND LICENSING) AMENDMENT RuLES. 
1963. 

The Deputy Minister in the Minis-
try Of FOOd and Agriculture (Shri 
A.. ~I. Thomas): I beg to lay On the 
Table a copy of the Rice Milling 
lndu.>try (Regulation and Licensing) 
Notification No. G.S.R. 1369 dated the 
17th August, 1963, under sub-section 
(4) of section 22 of the lhce Mill,ng 
Industry (Regulation) Act, 1958. 
[Placed in Library. See No. LT-1561/ 
63]. 

INDIAN AIRCRAFT (SECOND AMEND-
MENT RULES, 1963 

The Deputy Minister in the Minis-
try of Transport and Communications 
(Shri Mohiuddin): I beg to lay on 
the Table a copy of the Indian Air-
craft (Second Amendment) Rules. 
1963 published in Notification No. 
G.S.R. 1373 dated the 17th August, 
1963, under section 14A of the Air-
craft Act, 1934, together with an ex-
planatory note. [Placed in Library. 
See No. LT-1562/63]. 


